IN THE CENTRAL ADMIN ISTRAT IVE TRIBUNAL
p ERNAKULAM BENCH

GRs. 429/92, 430/92, 440/92, 454/92, 455/92,
458/52, 47192, 472/92, 511/92, 527/92,546/52
: and 577/82

p2te of decision: 25-8-1993

. GA_429/92Y -

M Achuthan : , Applicant
Vs
1 Union of Indis represented by

the General Manager,
Southern Railuay, Madras.

2 The Chief Personnel Officer,
. Southern Railway, Madras.
3 The Chief Engineer (Construction)
Southern Railway, Medras.
4 The Divisional Personnel'ﬁfficer,
~  Southern Railuay, Palakkad. Respondents
DA _430/92Y

1 TK Krishnankutty
2 V Sivasankaran
3 PK Bhaskaran Applicants

Vs

1 Union of India represented by
the General Manager,
southern Railway, Madras.

The Chief Personnel Officer,
Southern Railway, Madras.

The Chief Engineer (Construction)
Southern Railuay, Madras.

The Divisional Personnel Officer,
Southern Railuay, Palakkad. Respondents

OA 440/92Y

1 PC Arby
2 N Balasubramanian - Applicants
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1 Union of Indla repressnted by
égzlggcfr%;d:ggfger, Southern
Soucharn Retieey, Nadeis:
Dt Consreetion,
4 The Divisional

Southern Refls. cloomnel Offic

Yo Palakkad,

- Respondgnts
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DA_454/92 v
A Abdul Samgd Khan

Vs.

1 Union of India represented by
‘the General”Manager,
.Southern Railuvay, Madras.

2 The Chief Personnel Officer,
Southern Railway, Madres.

3 The Chief Engifeer(Construction),
Southern Railvay, Madras.

4 The Divisional Personnel Officer
Sogthern Railvay, Palakkad. 2 Respondents

OR_455/92 Y

P Mammoo
Vs.

1 Union of 1ndia repreésented by
the General Manager,
Southern Railuay, Madras.

2 The Chief Personnel Officer,
Southern Railway, Madras.

3 The Chief Engineer (Construction),
Southern Railuay, Madras.

4 The Divisional Personnel Officer,
Southern Railway, Palakkad. - Respondents

DA_468/92v

R Kuttappan Nair

J Sadasivan Nair

€ Anbukkani

G Unnikrishpan Nair

Applicant

Applicant

&S OGN -

Applicants

Vs.

1 Union of India represented by
the General Manager,

Southern Railway, Madras.

2 The Ethisef Personnel Officer,
Southern Railuway, Madras.

3 The Chief Engineer(Construction),
Southern Railway, Madras.

4 The Oivisional Personnel Officer,
Southern Railway, Palakkad - Respondents

CA 471/92 ¥

S Arunachalam Applicant

Vs.

1 UWiion of India represented by
the Gensral Managsr,
Southern Railway, Madras.

2 The Chief Personnel Officer,
Southern Railway, Madras.

3 The Chisf Engineser (Construction)
Southern Railway, Madras.

4 The Divisional Personnel Officer,
Southern Railuay, Palakkad. ~ Respondents

LX) 03/-




® DA S77/92 / N
. R Parameswaran Pillai Applicant 55 E
Vs, !

1 Union of lndia represented by
the General Manager,
. Southern Railuway, Madras.

-2 The Chief Administrative Officer, "E i
Southern Railway, Madras. ‘ o

3 The Chisf Personnel Gfficsr, : ' ?é r
Southern Railway, Madras.,

4 The Chief Engineer(Construction), . A
Southern Railway, Madras. .

S The Divisional Personnel Officer,

Sout hern Railway, Palakkad. Raspondents

M P Santhoshkumar Advocate for applicant(s)

in all casgs., ;;:
Mfr M € Cherian . Advocate for respondents !
in all cases.

CORANM

Hon'sle Mr Justice Chettur Sankaran Nair, Vice Chairman
and

Hon®%le M R Rangarajan, Administrative Member

JUDGMENT

Ehettur Sankaran Nair (J), Vice Chairman

Contentions raised in these applications are

similar and 8o are the reliefs sought. They are,therefore,

disposed of by a.common judgment.

2 For purpose of documentation, ws will refer to

the exhibits in OA 440/92. By Annexure-D in that application,

applicants in theée'applications were sought to be reverted.

3 Applicants are now working in the construyction wing, i

retaining their lien in the open line divisions. By this

fortuitous event, they have gained promotions in the ' !
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GA 472/92 Y
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PC Cheriyan

A Bhaskaran

K Sankaran

CM Aboobacker ' Applicants

Ve.

Union of India represented by
the General Manager,
_Southern Railuay, Madras.

The Chief: Personnel Officer,
Southern Railuay, Madras.

The Chief Engineer (Construction),
Southern Railway, Macras,

The Divisional Personnel Gfficer,
Southern Railuway, Palakkad. - Respondents

OA 511/92 /

] Radhakrishnan -7 Applicant
Vs, '
1 Union of India repressented by

4

the General- Managsr,
Southern Railuay, Madras.

The Chief Personnel Officer,
Southern Railway, Madras,

The Chief Engineer (Construction),
Southern Railuay, Madras.

The Divisional Personnel Officer,
Southern Railway, Palakkad ~- Respondents

OA 527[92~f

N Narayanankutty Applicant
Vs.
1 Union of India repressnted by

the Genhsral Manager,
Southern Railway, Madras,

2 The Chief Personnel Officer,
Southern Railuay, Madras.

3 The Chief Engineer (Construction),
Southern Railway, Madras.

4 The Divisional Pgrsonnel Officer,
Southern Railway, Palakkad.

5 The Deputy Chief Enginaeer (Constn.)
Southern Railuway, Trichur. - Respondents

BA_546/92 - A

N Vasudevan Pillai Applicant
Vs,

1 Union of India repreesented.by-the
General Manager, Southern Railuay,
Madras.,

2 The Chief Personnel Officer,

Southern Railuay, Madras.

3 The Chief E
{a2chora raltlags Algpas s ot ton),

4 The Divisional Parsonnsl Officer,
Southern Railuway, Palakkad.

5

The Executive Engineer (Constructim ),

Southern Railway, Salem. - Respondents
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construction wing. The Question is whethsr they should
lose the advantages they have gained in the construction
9§FQGH§“§;éi°° 9hather the advantages gained in the
construction wing should be reflected in their parant
divihions, in such a manner as to affect the interests

of thosse, senior to them in the parent divisionsg.

é It is submitted by both sides, thét there is no
risk 6? actuai ravqgsion for applicants for the time
being. Applicants will bé allowed to continue in the
construction wing, enjoying the advantages which they
now enjoy. In the event of the authorities proposing
to enforce Annexure=0, then it will be considered
.uhethdr the applicants should be reverteJ or retained,
havidg regard to the vacancy position then, and after

affording an opportunity to them to put forward

¥ their respective cases. They can challenge Annexure-D,

if it is decided to implement it.

s With these directions, applications are dieposed

of. No costs.

! . Dated the 25th August, 1993,

R Rangarajan Chettur Sankaran Nair(J).
Administrative Member - Vice Chairman
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“LIST OF ANNEXURES

T & 1. Annexure=D = Copy of the extract portion of the
B Office Order No.C-24/92 dt.12.3.92
. ' issued by the 3rd respondent in

T . G.A. 440/92,
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